FORM A
PUBLIC ANNOUNCEMENT

(Under Reguiation 6 of ihe Insoivency ant Bankruplcy Boad of ingia
(Irsalvency Resohtion Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
G R MULTIFLEX PACKAGING PRIVATE LIMITED

a%cammimm&m.rumm

Identification Mo. of corporste dabtor P
| Address of the registered office and Registared Office: 620 Dlamond Harbour Road,
| pncipal oifice (if any) of corporate debtor | Indusirial Estate, Flot No BS(1, Behala,
6, | Insolvency commencement date in respect | 19 Sep 2022
| of comporate ¢ debor
7. | Estimated date of closure of insoivency 18 Mar 2023
resciution process 180 days from the date of commencement of
#, | Name and registration number of the | Sn Madhur
insobency profpssional actng as intenm |BBUIPA-OD1NP-PODBS3/2017-1811127
resolution professional
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| Emak madhuraganval7S@gmailcom L

10.| Address and e-mad 1o be used for | Aciciress: Sri Madhur Agarwal.
| comespandance wilh the intenm resolution | Flat 24, 8 A Alipone Road, Kolkata 700027
o professonal | Emai: crp grmuliflesi@gmail com _n B}
| | Last dane for submission of caims |3 Dt 202 =
ndar clause (b) | Mot Appicabie as per informabon availanie
of sub-gection (GA) of section 21, with IRP
immdbymenwmmdumn
13-|mdmﬁdm ot Appiicable as per miormiation avalabla
Identified to act as Authorised with (AP

| Representalive of credilors in a class

|I.... {Three names for sach class)
14.] (a) Relevant Forms and Retavant Forms can ba Downloaded from the
| [t} Details of authorized represeniatives IBBI Websita at www.ibbi.govin or taken from
. are avalable at e IRP

[ ‘Motice Is hersby given that the National Company Law Tribunal has ordered the
commencemeani of a corporate insclvency resolution process of G A Multiflex Packaging
(P) Limited on 19th September 2022,

The creditors of G R Multifiex Packaging (P) Limited, are hereby calied upon to submit
their claims with proof of on or before 3 Oct 2022 1o the interim resolution professional atthe
address mentioned against entry No. 10,
The sybmission of claims with proof is to be made in accordance with Chapter |V of the
Insakve and Bankruptey Board of India (Insolw Resolution Process for Corparate
Persans) Regulations 2016. The claims with proof '::Ee submitted by way of the follawirlq
specified forms: Form B - claim by Operational Creditors, Form C - Claim by Financial
Creditors, Form CA - Claim by creditors in a class, Form D - Claim by Workmen or an
Empioyee, Form' E - Claim submitted by Authorised Representative of Workmen and
Employes, Form F - Claim by Craditors other than Financial Creditors and Operational
Creditors. The above mentioned forms under the insolvency and Bankruptcy Board of India
(insolvency Resclution Process for Corporate Persons) Regulation, 2016 can be
downloaded from the website www.lobi.gov.in
The financial creditors shall submit their proot of claims by electronic means only. All other
creditors may submitthe proof of claims in person, by post or by electronic means
A tinancial creditor belonging to & class, as isted against the entry No. 12, shall indicate s
choice of authorised representative from among the three insolvency professionals listed
against enfry No. 13 1o act as authorised representative of the class In Form CA - Not

Yeloll &8 perir 1available with IRP

bmission of false or misleading proofs of claim shall attract penalties.

Madhur Agarwal
Interim Resolution Professional
Date and Place: 22 Sep 2022, Kolkata IBBI/IPA-001 IP-PO0ES3/2017-18/11127




